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NOTES OF THE REGISTRY 	 ORDERS OF THE TRtBUNAL 

.ct3tT* 

Order dted j4jk12,05  

One K,Harikrishna, while serving in the Railways, 

died prematurely on 7.3.9 leaving behiri 3 un-.emp]cm 

ed grown-up sons and 4 married daucrhters. 	wife, 

apparently, preeceasd him j, one of the mar - ie 

daughters of said Harikbishna, having become widow, 

is presently residing with her 3 brothers. 

Tollowinq to premature death of the Railway employee1 

the family have faced iriqent conditionfor said 

K.}iarikrishna was sole bread earner of the family. 

In the aforesaid premises, the eldest son of said 



Notes of the Registry 
	 Orders of the Tribunal 	 - 

K.Harikrishna(rlamed K.Unapathi-the present Applicnt) 

appreached the authorities to provizo him a 

compassionate employment in order to over come the 

adverse financial situation of the family. No 

heed having teen paid to the said grievanos, the 

Applicant (K.Uflapathi)has approcd this Tribunal 

in the present O.A. filed under Section 11 of the 

AT Act 1q85. 

eard Mr.13.S.Tripathy, J.d.Counsel appearing for 

the Applicant and x4 1RC.Rath,Ld.Standing Counsel 

for the Railway (on whom a copy of this O.A. has 

aiready been served),and on perusal of the matorials 

placed on record, tijis O.A. is hereby dIsposed of 

with adjrectin to the Respo dents to consider  

the grievances of the Applicaflt,3s rr3ised in this 

for granting a compassionate employment 

to the Applicant. The cOnsideratiOnS \SbOUld be 

given i 	 within a peio&of 120 days from 

the date of receipt of a copy of this order. 

Liberty is hereby also granted to the Applicant to 

subit a consolidated represefltaticfl )befOre the 

1esponde nts/appropriate author ties, with in ten dars 

hence. 

C4jc!J c1 	L-( 14  
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Send copies of th.s order to the Reponcents in 
( ,- 	y 	(1 - 

the address given in the O.A.along withk tiS 

and free copies of this order be handed over to 

the Applicant and to the Ld.Counsel appearinq fo 

'oth the parties. 
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